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MEA/ORDER

Per Bench :

This is an appeal filed by the assessee against the Ld.CIT(A),
National Faceless Appeal Centre(NFAC), Delhi order dated 01/01/2025
passed in Appeal No. NFAC/2021-222/10327663 for the assessment year
2022-2023.

2. It was submitted by the learned AR that the AO in the course of
assessment has disallowed 50 percentage of the total expenditure of
Rs.3,58,,22,629/-. It was the submission that the AO has not even
specified which are the expenses which is being disallowed. It was the
submission that ad hoc disallowances is not permissible under the Income

Tax Act. It was a prayer that the disallowance may be deleted.
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3. In reply the learned Sr. DR submitted that the order of the learned
CIT(A) is an exparte order. It was the submission that even the learned
CIT(A) would have deleted the addition had the assessee appeared
before the learned CIT(A). It was the submission that the he vehemently
supported the order of the AO and CIT(A).
4. We have considered the rival submissions. A perusal of the
assessment order, more specifically at page 7 Para 6(iv) shows that the
AO has made a disallowance of 50 percentage of a total expenditure of
Rs.3,58,22,629/-. The disallowance is an ad hoc disallowance and no
specific fault has been pointed out in respect of any specific expenses
which have been claimed. Ad hoc disallowances are not permissible. As
there is no specific disallowance made, we are of the view that the ad hoc
disallowance made at 50 percentage of the expenses is liable to be
deleted and we do so.
5. In the result appeal of the assessee is allowed.

Order dictated and pronounced in the open court on 26/09/2025.
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